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0.A.No.210/96 ~
. N
A .
. - . Learned counsel Mr A. Ahmed -for the
applicants. Mr S, Ali, learned Sr. C.G.S.C. for

- the respondents.

This applications relates to SDA, HRA,

' SCA (RL) and Field Concession. Mr Ahmed -submits

that he may be allowed to withdraw the application

and flle fresh separate applications without . pre]udlce E

to" the Contentlons raised ‘in this application. Prayer

is allowed. -

i "i“.he'{ application is disposed of on with-

8

d}awali The appllcant is at

application and to raise all the contentions that

have been raised in this application.

Member

liberty to file fresh .

~e .
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IN THE CENTRAL ADMIN ISTRAT IVE RRIBUNAL
GUWAHATT BENCH.AT GUWAHATI.
0, A. NB, /0 OF 1996,
. Sri D.D. Bhattacharjee & Others.
... Applicants.
- =\ersus- ' : _
Union of India & others C -
o.u RBSPOHdentS. 7
) INDEX
51, No__ Description of Degumentg Page No,
o | - = Il .
%, A@pplication - T o
5. S.D.A. as per Memo No, 20014/3/B3-E-1V Govt,

of India,Ministry of Expenditure, New T
Delhi, dated 14th Dec. 1983 (Annexure-1).—12 15 5

"H.ReA., @s per @ircular No, 11013/2/86-E~

1I(M) 23-9-86 isgued by the Govt, Oof -

India Ministry of Finance(Deptt. of Expen-

diture) New Delhi 23-9-1986 (Annexure-2).— 670 {3

Judgment & order of U,A, N0,48/91 dated .
26-11-93 (Annexure-2(i). — 1940 23 !
Annexure=2(ii) Judgment & order dated:

24-8-95 in O0,A, N0o,124 & 125/95. — 94+ 33

Special COmpensatOrg (Remofe LOEality)
as per letter No, 1 037/8/12 HQ 3 C°rPS¢1

(Annexure=3) . ——— A 4

Letter No,5B/37269/AG/PS3(a)/165/B(Pay)
dated Services dated 31-1.95 (Annexure-3(i%zﬂ4
. = 954945

Field‘éervice.Ccncessions vide letter No,
16729/004(Civ)(d). 25th April,1994,
(Annexure-4)., - »——A'C;é4@ G7
Photocopy of Office Memorandum issued by
the Jt. Secy. to the Govt, of India

(Annexure=5). - 48__’0 Sb W "

Date: 19936 . - Filed bywuﬁg
, S WY

Advo cate U\W/,\



IN THE CENTRAL ﬂDMINISTRATIVE-TRIBUNAL

‘10,
1",
12,
13,
14,

15,

16,
17,
18,
19.

20.

21,
22,
23,
24,
25,
26,

L,

GUWAHATI BENCH AT GUWAHAT I,

B.A.'Nﬁ.&?‘/aﬂr 1996,

T/70 Labaa D.D. Bhattachar jee

'7/5 Labswe Budhia Patra

T/7 Labtin Harihar Ram
T/10‘L§me5arvadeb
T/15'Lab N, Kakati

T/16 Lab D, Upadhya

T/21 Labv G.K, Misra

T/48 Lab. Sarada

T/51 Lab T. Ali

T/54 Lab Sukul Rai -
T/55 Lab S.C. Ram

T/58 Lab DBhagirathi
T/60 Lab L,B, Sherpa
T/68 Lab Dal Bahadur
T/69 Lab K.K. Paul

T/71 Lab Ram Prasad

T/72 Lab N.D. Sarkar
T/74 Lab K.K. Talukdar
T/76 Lab Mantu Nag
T/14007205 LDC R.R. Borah
1469 LDC Mrs Rina Roy

P 3115'Dyr,MT P . Rajék'_
NIP-470 Pt Mesg D. Gogoi
NIP-35 Pt Megg R. Bora
NIP-69 Pt Mesg Sunﬁal

NIP-37 Pt EBR Tuni Das .

(Coritd.)
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27,
28,
29.

30,
31,

32.

2.

3.

t//'ﬂ

NIP<68 Pt W /Man 'Rajendré-ﬂajak
NIP-SZ.Pt.Barbar Nathuni Thakur :
NIP-45 Pt Barbar Ganga Thakur

NIP-36 Pt W/Man Vankataya

NIP-42 Pt W/Man Prayag

NIP-78 QP Mesg A. C. Nath ,

Now all the applicants are serving in the
office of the Commanding Officer, 310 Station
Werkshep EME ,C/0 99 AP0,

223&&&3“2f_shs_Annl;ggnia

‘i, Name of the appllcant- T/70 LabeD.D. Bhatta-
. charjee .

ii. Designation & Office v Lab , Serving in the

Office of 310 Station
Workshop EME
£/0 99 APO

Particulars of the Respondents:

i.Nameg and/or designation 1., Union of India,

of the Respcndents represented by the
Secretary of Defence,
Govt. of India, New

Delhi,

2. The Commandant
310 Station Workshop
EME C/o 99 APOD,

Particulars of the order against which the

agglicatiqg is made : ' ‘ _
i. The applicatian is.made'fof NoON-

implementatidn of 3

'(Contd.)
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i) Memo No, 20014/3/83 1V Govt, of Indla, Mlnlstry

of Expendlture, New Delhi and O .M, No, .4(19)/83/D
E;vzl -I dated 11-1.84 regarding payment of S.D.A.

(special Duty Allowancesf for Civilian employees.,

ii) Ndn-implementation of schems of H.R,A. (HOuse

Rent Allowances) at the rate of 15% on the monthly

salary as per Circular No, 11013/2/86-E-11(B) dated

. 23-9-1986 issued by the GOvernment Of-India, Ministry

of Flnance (Department od Expendlture).New Delhl and

Hon'ble Central Admlnlstratlve Tribunal, Guwahatl

Bench Case No, 48/91 Judgement & order dated 26-11-93, ~

fiii) Non;'implementation of Scheme of Special Compen-

-satory (Remote Locality) Allowances to Defence Depart-

ment Civilian employees as per letter No, 16037/R/A2
HQ 3 Corps (A) C/o 99 APG issued by the under Secretary
(Defence) to the Govt. of India, Ministry of Defence,

New Delhi 1gtte£ No, R/37269/AG/PS3(a)/165/B (Pay)/

., Services) dated 31-1-95,

~iv) Non-implementation of scheme of Field Services

- Concessions to Civilian employees of Defence Services

contained in letter No. 16729/RG4(Civ)(d) dated 25th

" April, 1994 issued. in pursuance to the Govt, letter

No. 37269/AG/PS3(a) /D Pay/Service) dated 13-1-94 with

effect from 1-4-93,

4. Jurisdiction of thg Tribynal :
The‘applicamts further declare that the applica-

‘tion is within the jurisdiction of the Hon'ble Tribunal.

5 L&hltatlan

)Q;Zsz4§7ﬂﬁ%g5§L”“ (Contd.)



That the applicants further declare that
the application is within the limitation prescribed Y

under Section 21 of the Administrative Tribunals 'Act,

~

1985,
6., - Facts of the Cage:
6.1 ~  The facts of the case in brief are given beloy:

;Thét your humble applicants are all Indian
Citizens as such they are entitled to all the rights and
brivileges guaranteed under the Constitution of India.

The applicants are all Civilian employees ablong to

- Group C.D and they are serving in the Befence Department
‘gince a long time.

6,2 Thét the applicants are Grade IV employees

serVing-in'differént capacities as Central Govt,-Defence
Civilian employees in Nagaland in the Office of the
Commandant 310 Station Workshop EME, C/o 99 APC Nagaland.,

They are serving as Civilian Lab, LDC, W/Mah etc.

6.3 That all the applicattepf have got a common
_grievanceé,‘common course of action and the nature of
rel iefs prayed fUr'ﬁs also same and similar and hence
having regard to the facts and circumstances they intend
to prefer fhis instantﬂapplicatiOn joiﬁtly and éccordingly
they crave leave of the Hon'ble Tribunal ‘under Rule 4(5)
(a) of the Central Adminkstrative Tribunal (Procedure)
Rules, 1987, Théy also crave leave of the Hon'ble Tribu-
nal and pray that they may be allowed to file this joint
applicatiOn and pursue the insgant application for

redressal of their common grievances,

,785);1/& \ . (ﬁfc’mt_d.?.
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6;4 : That'under the Central Government of
various Orders, Memos, Circulars, the civilian employee
serving in the Defence Department in Nagaland are
elibible for certain benefits for involving risk of
life a;ongwifh Armed FOICESu_ThBSB Civilian employees
are en%itled tovfhe f0110wiqg benefits :- h
i) ' . S.D.A.(Special Duty allowances) under

the Defence Ministry,0ffice Memorandum CMBI 49(19) /
83/0, New Delhi datéd‘11-1-84 and Finance Ministry'
Memo No, 20012/3/83E-IV Govt, of India, Ministry of

Expenditure, New Delhi (Annexure-1).

ii. HeRsA.(House Rent AllOwances) a# the

rate of 15% on the Monthly salary as per Clrcular NO.

11013/2/96-EII(B) dated 23-9-86 issued by thp Govt,

of India, Ministry of Finance (Department of Expendi-
ture) New Delhi, the 23rd Sepfember, 1986 (Annexure-2)
with ‘effect from 1-10-86, Applicants case is cOvered

by the Judgment and Urder dated 26-11-93 passed by

" the Hon'ble Tribunal, Guwahati Bench in 0.A. No.

48/91 and O,A, 124/95 and 125/95 {Annexure-2(1),
2(2) . ‘

iii, Special Compensatory (Remote Locality)
Allowance to Defence Department Civilian Employees

as per letter No, 16037/E/A 2 HQ 3 Corps (a) £/0 99 APD

issued by the Under Secretary (Defence) t0 the Govt,

of India (Annexure-3) and éé per Govt, of India,
Ministry Bf Defence, New Delhi letter No. SB/37269/
AC/PS 3(a)/165/D/(Pay) /Services) dated 3-1-95, with

effect from 1-.4-93 (Annexure=3 (1) .

%‘&‘&%M (Contd.)
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iv)  Field Service Cgoncession £o the Civilian

employees of Defence Service vide letter Nﬁ. 16728/004
(Civ)(d) dated 25th April, 1994 issued by the Direc-
tor (MP) Urg.4 (civ) (d) for adjustment General Army
Head Quarters, New Delhi (Annexure-4) issued in
ﬁursuance to the Govt. letter N3, 37269/AE/P§ 3(a)/
D(Pay) /kséx_Services dated 13-1-94 with effect from

1-4-93,

6ads That the applicants being Civilian Defence
employees serving in Nagaland which is B Class City

are eligible for the above benefits, But they are

gatting house rent @ 'C' class city. There is no basisg

on which this.Hause Rent has been fixed. HOuse Rent
us entitled to them since 1986, Houge rent is neot
paid to them during 1986 to 1990 and also they are
getting house rent éince April 1991 @ ‘¢! class city
rate although they are entitled to HOuse rent B rate -

of 'B' ciass c1ty.

6.6, That your applicants have A1l India Transfer Liabi
Liability which is one of the conditions for granting
Special {(Duty) Allowance to the Central Bovernment

Civilian Employees.

Annexure-5 is the photocopy of the office
Memorandum issued by. the Joint Secretary

. t0 the Govt., of India .

6.7 . That your applicants having failed to obtain

‘fihe benefits mentioned above inspite of their repeated

requests both oral and in writing,

e ey

o



6.8  That your applicants beg to state that

they having fulfilled all the terms and conditions

of S,D.®y, H.R.A.» Special Compeﬁsatory (Remote Locality
Alinwahces) Field Alloﬁances ahd Other Allcwances‘as
admissiﬁlékas Central Government employess serving at
North Eastérn'RagiDn pérticularly in Nagaland; they -

are entitled t0 above mentioned henefits.

7. Beliefs sought for
Uﬁdef the-facts,and'circumstances narrated

above it is prayed that the Hon'ble Tribunal may be

pleased to direct the Respondents particularly the

Commandant ,‘310 Station Workshop EME C/o 99 APDvy

Dimapur, Nagaland to pay the following financial

benefits té the applicant :- |

i) | S.D.A. as per Memo No, 20014/3/83-E-IV,

' Government of India, Ministry of Finance,
Department of éxpenditu:e, New Delhi and
O,M, No,4(a)/83/D New Delhi dated 14th
December, 1983 with effect from Hovember,
1983,

ii) - HeR4A. 35 per circular No, 1f013/2/86-£-11(8)
issued by the Government of India, Ministry
of Fihance (Department of Expenditure) New
Delhi, 23rd- Septefﬂb_er-? 1986 and Hon'ble

Central Administratdve Tribunal, Guwahat i
Bench in O0,A, No, 48/91, ﬁ.A. No, 125/95
Judgment & Order dated 26-11-93 and 24-8-95
wi‘th effect from September,1986,

kit o

(CDntd.)
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 iii) Special Compensatory (Remote Locality) Allowances

as per letter No. 16037/R/A2 HQ 3 Corps (A) E£/o
99 APO dated 6-3-1995 issued by the HQ 3 Corps
A) £/o 99 APU reproducing the letter .as per
Govt, Df India, Ministry ﬁf Defence, New Belhi
letter No, B/37269/AC/PS 3(a)/165/D(Pay) ser-
vice dated 31-1-95 Qith,effect from 1.4-93,
iv,. ‘Field Service Concess ions vidé letter No, 16729/
CCA(Cir) dated 25-4-94 issued by the Army Hq. New
Delhi on the basis of letter No. 37269/AF/PS3 from 1-4-
1993,

Ve To pay the cOsts Of the case to the applicants,

vi.  That any other relief or reliefs that may be

entitled to the applicants,

8.  GROUNDS AND LEGAL RROV IS 10N

8.1 Ffor fhat the aoplicants being Civilian
employees serving in Nagaland end being attachéd to
Armed Forces are entitled to all the Financial benefits
mentioned above u;der the various schemes, letters,

circulars etc,

8,2 FOr'that theré is no justification is denying
the said benefits to the applicants and the denlal
has resulted in violation of Articles 14 and 16 of
the Constitution Of India as such as Other 31mllarly

51tuated employeaes have been granted the said benefits,

8.3  For that the applicants having fulfilled all
the criteria laid down in the aforesaid Memorandam
towards granting of $,0.,A., H.R,A., Special Compensa-
tory, kRemOte Locality) Allcwances, Field Service
concessions, the respondents cannot deny the same to

the applicants without any jurisdiction.
. B (Contd.)
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- }49‘, -
B.4. ” | FDQ that it had already been cGncluéively
held by this HOn ble Tribunal in Other cases that the
‘appllcants are entitled to the said beneflts and thus
the Respondents ought to have paid the said benef;ts

to.the applicants to approach any Court of Taw,

8.5 - For that it is settled proposition of lay
that Qhen same principle have been laid down in given
cases, all other personnel who are similarly situated
should be granted the sald benefits without requir ing
- them to approach any court of law,
_ v ’ /
8.6 | For that the applicants having been
denied the said benefits Without any reastnable execuss
and without offending any opportunity of being heard,
there is violation Of.the principle of natural Justice
and.accordinglyﬂprcper reliefs is required to be granted
. 10 the applicants,
9. . Details Of remedies exhaygted

That the applicants declare -that they héve
availed of all the remedies available t6 them under

service rules etc.

10) ' “aijgxs not pending . h_anJ other c_ggza_gjg.

The applicant further declare that the
matter regardlng which the appllcamlcn has been filed is
not pending before any other Ccurt of Law or any Authority
or any other Bench of the Tribunal .,

Alhobholeso.

(Contd,)
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11, Particulars of the Bank Deeft/I.P.0. in respect

of Application Fee,

1.
2.'

3.

4.

Number of I.P,O, : 869 1GLJ96
Name of Issuing Post Office: (';kwa\'\:t
Date of Issue Of I.P.ﬁ'. 3 \%,ﬁ,qé

P.0. at which payable : QLLOMA b

12, Details of Index

An index in duplicate containing the details

of the documents to be relief upon is enclosed.

13, List of enclosare: As per Index.



pressed any material facts.

— -

List of enclosure - As per Index.

Verif ication

I, T/70 Shri D.D. Bhattacharjee the applicant

No.1 serving as Lab under 310 Station Workshop EME,

'5/0‘99 APﬂ'Dimapur, Négaland do hereby verify that

the contents from 1 to )3 of the applicants are

true to my knowledge and belief and I have not suf-

And 1 sign this Verification on this _]9  th ,|
day of Seplomber,  , 1996 at Guwehti.

 oMEdees

Signature .
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zg . .0 A n;rc!rim’.o_t B 159/~ Wil

conpans gtory Allowvances gmiscibie in ~ruwacinal Predesh, Nagaol
sl 111zOram AnA the existing rate oI Distriubrnce allovances
@rmiasible in specified arrae of 1'izoran,

)
)

\41"“‘. will be no changs in th mi_aﬂ,q rXce -o_t-abacl.l '
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of barance, In €30¢ Lte fanily grecompanies (e OOVU servent o
Lrsinlar tha G'Jvt'aarvmt will ©o coitlos € tvy exint' aﬂ:ﬁl.lﬁi.b‘.-ﬂ
SRS 111":

nf
arovint ONR Siv1 o4l gppry nOF che gatugn jowmnt 7 OR - ans ot Dt
£ pexn LN No';:“;?\' zowtegn e ler. '

PO R AT fazlutiag the catt of Lrot sportat. i charg bn

tho plaissipic Halghs 6t mho Lageage e tually cerriele Tha sDOV3

4

’ ' 3G i . B e ot T S ALY : . 3N Lo
g vii) RoiG nhiagge o°F L T UG of sorzonil AFFR IR
- e wn T ".‘~-"'“'"""P'W"‘-'-‘*~ﬁ"“'"' "--"‘“‘uﬂ“""’r_--fa-ww-...-M’).-?-dr(nn we

-

¢ svoninr v

{n Lhe celovatleon o aplrry Lo b Lle Yor trenaportation

Hyothe pafsmm.‘“ Y ol 4 . e a8 es T v aR) two diffurent gtnt . ony

L OF crmsmr;e‘cwn in ¢ Tansy ~at ::'.Jb!‘,y{::t PR At setual
ax~nitture Tpcurral oy 0 Covt crzvent il vy gialesiblat

in ey h Sag 2t RIQLTDe higpds cyr Oof nllovences -Amissible

(vi14)" Jodnl ag hAoR MDAt ale |

In whoe crsd oL GOVA gery b srogacdfald oo 1nevn  £IOn 8
ploce O Mynting 0 norgh Labtl cachen. the w0t of by p
TRARE " o:itu:) doyr {rom the prlaticd o pontfiny t apmidn theuh
rocinon ulll he troar el o joining t iy, Tae oot ¢ T har
Wih o oimingiblr 00 gpaturn [Lad 1 vt e ‘

(1x) Looue Lrnwl concearionl ‘
) GO‘JC‘SC!'VMIK. wh© 1eaw o ne e fpmt]y b‘}\ihd v thoe old
aucy rtotion of mother s elected place ot reddence fox the
family. Wil fhhave to OpPt {on to. avell of tho axdnting 1 eave travel
cousArdlen ofZ joumey 9 hopa toWt oo {a a block pexiocd of
2 yrurs OF in 110ﬂ_th§reo‘1, facility of travel (302 9 I imae LE
ane® o yeT trom {0 chy pontion of pootdind {n the porth easts
yaaton L0 o e Lo OF pli€l whait ?-‘-‘U,fmil*] qe yewiding

- DN . 4 - - *, - - » . .
R R T A foasTigy (00 W09 SemaLyy FUse s AG his
e - e C N A L ] LI PR . - - -
PATREEE SAC S L 3 e TATLn TR TR coreve
: 1 - . [
- - Yo - et ~ ' . t .
AT AR CHEE gl (oS . . -
1]
M 4 a -~ * t . "
VAl e }C“' { At N b vt ! L S ' AR
}..15 N 5 P N TN f ot e et t D
' { Ve - n et - » N ! N
R R R AR i L g AV g ‘o
¢ ret " e~ ey paj‘, - T. "
rofoela 2D Y LoLne.
4 < : : sowom Y] .
SRR SRR puce ans. was © epamet 2nl g ,
v .t 0 e e .. Lene R .
cov LYt ai 20 vt 7303, somte et DR D
- - - = ¢ .
s [PECTN adl E ¥ ol w £ - (Y S
{ dgan A PR LaR Ly rANGE ST =

wahd Lo { AL nG 1 © '{:“m'yu e T Ans s

N
"

Py

{




k1

Omanel in this office mom radup,

"0f thea comritte referod to in

— LAy

,_\@5;,#

a0

(3 Childrin siucatfon Mlowacen fonta] Subgdy)

M%m-—mcmunﬁhoﬁ'ﬁo-ﬂﬁ“-m T o OO on e

4 aaaré the ¢hildren do not EComhany ¢t he Govt servent Y
& the North Eaes 2o Region , childron Edocatgog “llowances

UDLO cless XIXY will be &dolenible in FesdCct of children

ftulying g . the last atation ot poSling of tix: "moloyee concer
2! oY other gtalion WRESd the chiicro:rogide \ithout

. , Ivamt, It children atudy
4 An Mdetels o thao lart gt ton of posting

O any othe station, the Govt ‘serveet B2ivpnt cocarned wil) _
be givan hostel syb, By without othey Fegtrict{ong, ‘ o

2

2.. Tha atove ordorg except {n g pPaxra (j*

* Je fThese ordons wiyl take cﬂﬁcct {8 216t Nov “3 and 4113

Femoln in “orge for @ PArod of thrae yoars upto st Oetv 193‘@

4. Ml exinting *Pacial allowence, fecilities ,ng coucissions

. extonced by oy special orders Ly the r'.ini,nt:rt.esﬂﬁcoarmmtx

0f the contral Gove to thed r ovg eployoes in Lhe Nofth Restern
Raglon wil] be withdr gyn from the dete of affcce of the' onders

8. Spperato OFdem wil] beu 3 guey In reapect of other reccomend

Poragraph 1 ea nnd whed dicisions
are Cakan by then by the cowt, : v :

o 10 80 far e PO sOns serving 4{n :he Inddn s it g Accounts
Dapaetment arq conceinal, thoge ITIrA L9500 yote

, ‘ter cons ult ation
&l th Comptroller snd fuditor Gen ral of Indig, ‘ -

o < s
T SRIT—
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3 Type of accommodation

NO. 110

t

) 1N

13/2/086-E=11 (B0

C DOVEIMMENT OF INDTA 1IRISMY OF
_FIMANCF (Depurtment of Expenditure)

New=Delhi the 2314 Septemher 190G,

OFF 1CE_MEMORANDUM

Sub 4 Recommendations of the Fourt Pey Cunmission .Deciaions

of the Covernment relating

L House Rent Allowunces to Central Government Employees.

The undcrsigned is directed to ssy that,consequent upen
the ducislons teken by'the Government on the recommendations of
the Fourth Pay Coumicsion reluting to the wbove mentioned ullowancet
viue thés Ministry's Resolution No.14(1)/1C/86 dtd, 13th Scptewber

196G, the President is pleased

this Vinistry o.M, No.F.2(37}-E-11(B)/C dated 27-11.19(5 us
emended from time to time for Com,ensatory(City) and House Rent

Allowences to Central Covernment empléyets shell;be

the following rates.

coOMPTNEATCRY (CITY) AlLOVANCES

to grent of Compensetory{(City)

. .

to decidv Lhat 19 motiificution of

gdmiesible at

Pay fiunge
(besic pay) -

Amount of C.C.A. in cluss of citles

(Rsy pom)
_ , A B-1 B-2
Belew 2,950 30 25 20
15,550 cna above but below n.1500 45 35 20
£ .15CC and above but below k ,2000 75 50 20
¥ .2000 and above 100 75 20

Licte :=- For 14 special locolitics,where C.0.A ot the ratiy applice-

seperclely.
L1ICUSE RFNT_ALLOVANCE S

ble te B-2 cless city are Veing pale,frech orders will be is

sued

to which entitled |

Pay range in

revised scales

Anount of H,R.A.payakle in

e o1

**4 “ : . 6f Pay for ent- Au-1,8¢2 C clucs Unclase-
v '
& tikdnment, class ci- citles ifled
f WY et ties, places
A ¥ , 2 3 4 5
{,\f«\ 0“*;‘ e 750-949 15 70 %0
a5 T g 950-1499 250 “A20 50
' yem‘,}a\ ' o W\Mg’«“ 1500-2799 450 220 100
T 2 e 2300- 5599 £.00 . 300 150

LY

P 'aéz\”qa.h.A at w«bove rates shall be paid to «ll employces (other

ihan trose provided with Covernment owned/hired nccomodution)

out reguiving them to pr

with-

oduce rent receipts.these enployevs shall,

~ i AR -
d

i B L., shk

-~Coht’; to P.?

.



R R - e S A\
e hmine =10 e g\
- A7 Néuover, be required %o furnish @ certifyc

C e
- fthey are,inqurpin; aome expenditure on re

ute to the efxecgﬂgheh\\
rent, H.N.A, at ebove'ratbs‘s

t/contrivuting towardp \
hall 0lao be 1utd to Government \\
X ‘,0mplnyées‘1;ving In their own houses subdict to their furudshing
certificute that.thrylare paying/contridbuting towards house or
. Drbn&rtyvtax.or meintennnce of the house, '

"3.“ ‘ Where H.R,A} at 15 percent of Puy has been nllou»d'phdrr
~specisl orders, the same shall be riven ns admiasible in A.Bl-1
iand D“E_E}éfﬂ;fitie°°-1n 33} bther Ceses covered by apecinl oqur .
"L HRA 3ga11 be adﬁl%ﬁlﬁle fﬁ~£§f“59t° In € clags cities. In buth these

- ———— e i
PEpp— . —

- t—— = - " N-—..‘_ i .
Cases there shall be no Upper- pay limit for payment of HRA,

L et

‘\

.

. e m———

4, © The other condition 4t present opplicable for
in cugsom of hasaring of accomwodption
contiinur to be applicalle,

LTt of HEA
and ather cetegories shuld

5. Fay or the purpose of these orders, will bLe
defincd in F.R.9(21) (8) (1). In the case ol persons who continue

to Jdruw.pey in the 8cales cf pay. which prevalled prior te 141.19C6
1t will include in a?ditlon to pay in the pr

‘pay' us ,

e~reviged g SCules,”

deaimeyy oy, dearnesgsg 2llowance, Additionul Learness Ailouance,

.Ad-hoc UA and Interim Relfef aporopricte to tha
under.crders in exi{stimce on 31-12.1985,

c, Thsfgﬁgxyergﬂ,,n,‘,_ﬁhgi} be effeciive from 1-10-1586.,

For 11, {od 1211986 to 20-9-1986. the bove &llovwince will |
pp—beried Lrom 1-1-1986 to 30-9-1986, the wbove ice will
€ 4ruwn ut the

~existing rates on the nationkl pay in the pre -xx

réviugd scule,
7. \v//(;:ese orderg wily opply to civilien émplqucs of the-

Central Covernment belonging to Croups *5! 'CL B 'Y only, The ex
orders 111 also apply to the Croup *Bt st
Pald from the Lefence Service's Cotimetes, In regard to Ard

Forces I'ersonnel and Raflwey employees, Sepirate orders will be

iasued by the Minfetry of Defence und Depurtoment of Rudliuy
: respectively,

t pay, adnissible

B LT civil enpdoyees

e, - . In E0 fur a3 the percons serving n the Indiu Audlt und

' Aéccun;; Jepurtuent are Cuncerned this order issyes wlter ruhsul—
- tation with the comptroller and Audfitor Ceneral of Indfa, .

9, Hlﬂdl,vvrsion of the order is attuchoed, -
'..‘. &"I/-
. : ' ( Ba Iy Varee )
- Joln Secretury to the Government 1 lndia
+ 0 ‘

Al Rirlitrieg and Uepurtment of the G overniweot of Indiu <ve. us

| a per;nin{ribution 1ist, _ ' :
{. ‘ Copy Torvurded to C&AC bnd UPSC etc,(with usu. 1 bhunber of d) ure
r ccples) o Per standurd endorsemeny lipt,

gy VR

. | Q;\/l. | S T s
b ¥ . . ‘ | o
. u;¥3’ ‘ f -

) ‘ AN s . .

A
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Govarn: nt f 1ndis
C.2locic 1 Survey of 1ok

£, <hearvin h oo L one R ‘
Crleuttc-1Ga
—%— - 2 /
Ut

Datod the

R, 14017(1) /88-3(18A)

Subi~ Houtp Tant A\lwz .2 circu‘wr ‘ Sk"°kﬂl-

v
-k e B (G AL NGy ST eR f e —sed ram

Acoy of the Mintetzy of Finvne | ~‘t.. of EXen hlary
O.KuNae (1) 11015/¢1/B6=i 11(L) /87 "t. 13.11.67, received
fran - he Ministrxy of Stesl n~n kincs, D-wartn.nt of tinls,

Naw D+1hi undar thair latrr he. 2"17/0? 1.F dt. L1t Jonu'ryH
45 {ixvnrdas {ox inforradn and naca-s sary aclwn,

. [Ty bl»]%?

I
(holJY)l
¢ A 1n1»~r*t1 fficor
for Direct r (A'rinistr:.ia)
Dy.N2. 91/3/608

Tha undersiona” is diracted to xa[or 12 rarn U of Ms Mindstry,
Of fica Marorandur »f aven nurbar 2ot 19,2.07 raga=dincontral
Givarnmant ors!ayess tealon-ing 13 erv’g“‘sr"C' and 'C' and ako
mart 1 of Ok, of avan nunber dated,22.5:1997 r~'“r‘ing co il
Gavernman® annloyszs baloneing to (xou~i'A' en the subjadnotad
altava ~nd €9 s y that canscuznt usan fixttion 2f flat tie af .
)iuchﬂ fou fﬁ;_«OSAf ‘ntial rce-roo7 Ui urdz cairAGove it
FITV3rYha chruntry Vi=s R iIE: tr unF*Hl- valsarant (Dira eborats,,
~f Est:ta)‘ Out.ulide 12035/(1)/r5 31, 13(4) 110" 7.8.1987, t'» L.
tha Presi~ vt is ™12as3” t= drcie th. Q niral Govaruudmf RS I
balanzing 12 Grou~ YAY LY 1CY apd 'L u‘rvin' Jn vavious cJ
citirs ~h” unciassifiz? ~lacrs™Nall b ~'nt1!“d R BRI

inrlxeu nf Lant Fr:q_dacdh‘gﬂ~tf\n = und r.

e e

—w‘(

(1) Anount char-ci as 1icance for Gy rnrarmncc Lm0t on
as fixed in torms  of Minieiry of Urkan Dovalowaot
(Ditoctsrata of Estata)'s obove w\nti nad 0.1 dated

70.101982 &nd

(ii)Hﬁuse Ront Allaowsrnce ~ditissitle 4~ coarrss »anding

éu\iOVDSSﬁin that classifia! cxty/wnc13551f1~‘ alace’

in 4armst of sar- ig hinisiry's O.ks l.5.11013/2/
- 86-E-I1(B) e’ @3, 9'198 $x canirst Governpgnt

Qﬂ310%~u5 bal2n~in: ryzs B 'C' ond DY ond dern
L B ey 3108372/3€~E. 11(8)" date ! 19\3787 {57 -

-

Cantr-1l Govornmant ernloyzes bels nginn'{E Grous -A.,
2. Other Lerns gnﬂconditiwns for a°:issiktklity of cum- neaﬁJ\in
. liau of vint frae «cc ."1th3n in“icat3d in this Ministry's ocfic'g
P'arecesndum Jatsd 19,2 ansd 22,5,57 rotein the satge
' 3a Thass or”ers sha t va af7T.ct fror 1.7:87,

. S2 far as nersons s*rv*nw in the Indian Audt an! Accaun's R
*xe concernad, thase orders issue aftaricnsultatin with caﬂtr"l*'
and Auditer r Ganzral of Indi-, ' ]

: ;Sd/wA.N. Sinha
tkt /- . \IDircctI :

o ¢ 'égngcﬁu7:¢ ‘ii':.ﬁ

U)
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Ghiri 11, Lapdoa ho
Gyoup 'C' 4 ‘LY amployous
uftice of tho pprrector,

G

gpoyation U
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THRFIE

Nidginal Application No. 46 of 19wl

Oate of cidor ¢

fhis the 26N day of Wovaaber 1993,

Shri 5. Hagque, Vice-Chairwaa

Shrd G.b, Sanglylne, thawber (haniniolrativa)

alergleal Survey of India,

Uistrlcl Kohlme, Haugoland

Uy

1.

4o

Agvoculo Shel M.Ns 1rikbhie

tinton of ladla,

w Juttube=

and fortysix(at) othwrs,
postod in Lho

unipur4!nqaland, Dimapur,

Wees Applicunts

thirou)h tha Secr-luvy

Lo the Souvninment al Todin,
Minlstry of Stuel nnd fiiann,

Dopartmwont

of Indis,
Calcutta:

The Haputy Diyact
Survay ol India, Hatth
Asho Kutlr, Laituakhrah,
The Ulrector,
gparation flanipur-Ha

By Advocalue dhri 3. hli,

Shri AWK,

27, 3
70Y 013

Choudhury, Rddl.

s @ s 0 0

of Minas, Naou Dalhi

thae byyoctlor Gonaral, G eological Survey

auaharlal Nehru Road,

ot Ganaral, Goalogicol
fost Uagion,
Shillong=7937103
“aologlenl Suvey ol Tadiog
galand, Ulwmapur.

s v .r\ Uf‘ﬂuf\dr!ﬂt pot

Sr. Co\; ,‘J.C. L\”d

c.h.0.C

A
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Group 'C' ung o umployneh
Guologicay
at Uimipur, 'ijulund.

SUcliun

Lluiming Houqa fleat Allouancy (M)

anplicabla to "0 clyus cit
1482 of lhoiy pay and als
Tato of 1({]\’. fa llua or
Thny‘clufm Lﬁnt Nogalend fa

for tho purposae of JNA

2. MU s nn wdml g .,t‘
thn todpondont Uiructurate
accommpdat ion {n Nugaland,
qﬁvarnmunt nacommotal {an,
3.7

submlts thot fL uog autabli
31.10,1990 in L

conlirmun by tha Suprume Cg

g class citt

Tha uppllcants numborfng 67(fu1»yﬂ0"‘h; ar.

.-urvay.or India,

and componsatlion

Lovrnnd counsal Me NN, Y ortnng

undrr Lha dl»actor,

Mio applicatiog Ly Uhe n

VO of tha udniniattativq Ix-nun:;slh
Wi, f,6, al tho

Hant { rua ﬁ(:t‘mnux.nf.sti-m [P n).‘ '

Operation Frandpa

Lothid Tule

1

I lang,
Loadag !

TR BT

14ty ot

S0 clalm Componsation ut thw

s uithin '8 clgys clLiudg

acl Lt

ore untit lod ¢o

but thoy wore not

shud vigy Judgmunt vabug

cheNO,A2(C) /09 of this Geach un

urt vidu

thare aro untltlud
— e

Y und the LC!\erl Lovoenm

~grantad by vaijaus cig

My T rikihe soay out

GmelqiinS 816 not dis

i fFoferrod:ito by s rripna.
i N o .

v

sulars unu oflfjica

Mr §, -Ali.)ldu hauB PATUsSod Lha fuiy
} [

the ralovant Pfrlcu mbmoxundm.

detnls ongd

- Nugalund hag been re

in linu ol wia,

.,

Lo vaployuan of

1
yaal yan

ylesn fyoa

1

vd Uhly

Ordur datad V4,2,199%
1a Civil Appoal wo, z7LLj_m—Luf.LJqu..om ‘i
UnL Lxruoyuos

for lginelits or 1y Class citios

MAMO TandG,

fhauy

sputod Ly laurned Sy, €6.5 .0,

v 1‘\.51.‘{'5

acggnisud

tor tha gpalscant
¥
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as ' clust citivg {ie goneral vido our JlMinHHl' wined
e . T o S e e

e ——

vidor detud 31,0y, uuu 1n J h.Nu az(b /uu AR uan

- — o

e Suprome Court urdnr d.»tud iy,2, ]'};S

 ——. ~—— "t e =

m \_luH )\,um.;l

U

HuoZ195 of 1991,

. Lea

[hls Boing the OJLuuli.huu mosition,

w2 hold Lhat Lhe applicants wora (rntil.la. vo HRA ot Lhu
. e o e ettt et = om waen o e w i Ame  ® mm . - T~ RN
tu of VAl on thalr pay Crom 1

B e ey

874_Ly Yyt vmbor VY0

cond thognsftng, an flabt rale basis wioup ulsely with

effuoct fiom ‘,lU.“)llh [mraunnt La lthu Hw.or.m.‘mu
e S SSRIIORS M

e e —— - R s e

S0,V IV /2/06-L 211 (1) doted Now 0ghi ttm ’Sxd Seplumbug
~———— e

e e e g e 4 o A (

1996 Losund by the Mintstyy of financa, Lovaineonl of
tndla (Rnnaxure A/7),
b, Mitoy the Fixation of the Ui oo (lal cotu

bantas groupulsaly the Covernmont of Jnula furthor grantad

compunsation Lo Lraup R, U, € ond D) naployuns §u Livu of

tenl frae sccunmocetion uith effect from 1.7,1907 vide

Govuramoent of India, tHalstry of  Laancu, Uepartmunt of

Exponditure .M. No W 6Y5/4/06-C .11 (6] /6! autad 13411.1907 "

which reads as {olloua: -

" the unvarsignad s diroctlod to saflur

to pura ¥V of tnis Ministry®s Gffyco
Memarendun of even aumber, Gulod 19,2,1447,
16 ;arding Central Govornmenat omployaus
bulnnging ta Groups f8', *C' und 0! and
u!sn para 1 of O.M, aof ﬂuﬂn numtiay, ptod
SH.uny, xuuuniluu Cunteal Guvapnwent
omplnyuaa bulonging to Group *A' on tho
subiact noted abova und Lo say that conuow
quant upon fixation of flal rutu of licence
fan for rasidontisl sccomuncation, undor
Cuntrul Govarnmant all nvar the couatry
fo : vide Minlstry of Urban Dovelopment
: ‘ 2ﬂirncto:nte of Estates)te 0.M.No,12038/
1)/95-Pol. 11 {Vol.111) (x), dated 7.8.1697,
the Prasident is plonwed to «rclda that
Contral Covernmont employeas bulonging to
firoups 'AY, 'BY, 'C' ane 'O vorking in .
various clusslf!ad chtion und uncloesfCing
ploced vill ba entitled to comuansution Ln
Alou-pl Rent-frao Arcommudation as under =

: N~ (i) kmount chargoc as Yiconcs feo for
' vovernmnaent Accammodation as fiacd
in teims of finlstry of Urban .'
Douvulopmont (Uiructcrewe of ‘
Cotutes)'s abova manticasy 0.4,
dated 7.6,15u7 nndv ‘




eV . NS Q—? R . ]

H : . S B TR E Y I N G D ST R : ’
. T oo Covatisgnm Sy b nsn : -Ls
N » . . A
B I . (RS BT I T A EPURRTC S ANEPR SRR ' ‘ -
. - . f"q.ﬂ.i R I T PR I TIRT "...... ' . )
. . 4 ! .o T P8 B O T TR F U N IS A TR I A LI _‘ .
ST PN ), e St ‘ . ,
lar Lrntead Loevasmeat e bo, o0 ! ’ .
Lav Vaviong cry [EYIRVIRTUL P IR0 ' .
‘ . : s . L ) R P A I N T S S BT B . {
. . T T O P T P IS SO ! :
e N ’ . . . b Targ oy Lo weawn T i C - . .
Lo Y Dtroyr Lamn woed oo cia 1 oy W g .
bttty af t,.fiup'lt.-s...!'..... e Ll it e ite ' _‘
Taaa ace et Ul tatey cton L than ! e : ’
Mlalatay s 0L 0 0 [ I P T ST RN RN . !
VOL S VO e P et e e
. . ! i
Y. ‘H\.v'\u ridtre ahiall tava wiiai 4....; ' . i
torava ' Co i
. Pho - Campunagt fon fe Cirad wl Tyl ol tad wocaty ; :
’ ‘\ I -
b ot 6 clacutalud gt el opuaen Loy vaas :\{).\ . !
. i . " [
Vo !
el pare 2 ool the Govareemnt o bovbe, Boonaalay ol
. : ;
Vitoonee GHfica iYamg vuadom t.'u."n(}\',./'.".-(. S S T Y Lo j
Wl 20,001, o W s P cninl ta b beovar ‘ :
. . C f
Copculatod by Leotugicad Lagvey ol caadia, Lol e e . T
. : ; o |
e urdey Nu,'w’ul\'l(l)/(II—.‘:\'HI\:.} SV IV P ICHN S I ' ! ‘
. avceasary avtlon by oll branetiva, Theauivie, wo tola o ‘ .
) Ehat (o applicente svw wttlivy v cam; ansataee ol _‘:1 : ]
: | .
o cata of Tuo ol pay 1 Jlue of 1ol baan pey wdasee » '
tlan wilh oflact croa Y,7. 0900 20 teann ar Gafieee, i agd g
N !
Afanel JEV{U) datad P, 00000 L Lnti e nl U bl ‘ i
e 1he ﬁmnh‘.ml,o WS et el atlud te Yoo ¢
[
s
ampoanantion ba Llag 6f vend Coeo o mwadeoia, e U
wnntt ol Hovambing 1909 and thoy wia sewbila La o galund :
dy : ;
! that amoanl,
6. P tha gosalt, this appllicacion Ly whlouad,
. Ihe prospundonte ate ¢itfctod to gay bata Lo the applitanis
‘. ) . ol Lho tota pf 140 of tieir pay fyen 1976 ang st [t !
: i
. f
rats -groupulas ulih . /Toct fvom 1,10,1066 in triea i
‘ . .
w /- . . |
Qo YO/ 000 JL1(B) gutud 23,0,tud0. The tuaitnasnie
|
o Puosthoe divectod te pay €oemjataact fan 8% Yus wf b
! . mu.‘AleY..... s *
: Jo :
E .
& ' !
' r
I
b
’ !‘l
3
’
|
A
i
;
§
. |
i |
' ’ & ' | ' ,l)
; r t o
t ) i B W,
‘ . , ] /
] K
' 3 .
. R PR
. N '
) \ - | . I
i ‘
i
i
k! . ! ) *
. ) ; |
’ i J '
o T e e e s e e e - 4
: R e et i e > g e e 4 n e




Y

R Ty Ll e

— Y- _ 99 _
. . : ) A‘
1] ‘ "('

Mantlily cwolunents o

Cloculelug sty - fu

Py ut quspout e Spplicants uitn oy

bockdun tika, 11w VOaponusatla ohill cogi.nl oo

of thu applicants Peid in oxcuss o

¢
- A A

monLh'of Novembor 1974, ) ' . )

Tha y vrpondonts thall fmoodowt

Lad LLove

directions ane Pay all ariowey within RTEYU

DINTIRPEE

(EIU:lx;yrs) from tho Jdate of tac2ipl of wopny Gf Lia

ordar. *

i, - Intimato 51! concipnnd famt oo La) ¥,

-

i.l\,,/'- C)‘ "! Ty

. Vit Crdvyaman
oo N

Sas= Lol gy LYY

/ b ]

l

MIESUE {an

TRUY C0rY Q
- « L ’ | [}
s o 3 } 5(/‘.‘ ! B\‘ - i } by

s
e

-

Seclwn ol [+ er '(Juddieind)
\ Cantind Adroinestinliv - (R EOIVITPY]
\ Cutwad ol Hengh Cawahgs

r ¢!
. .\\' ‘\'i\ ' }
v

Y



Ve s LB ik ent T T kS IRVARR Y

- @ﬁ,c,
o 24—

INCTHIEL CENTRAL ADMIRISTRATIVID 1RIBUNAL
CGUWALIATE et

4

Qiigtnnl Apptientinon Nao, 124 of 166 '

_— With
» . . '
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Date of doglston: This the 24th doy. of /Aungust 1005
(AL LOIITHA )
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; : 2. The Gerrlson Lnl,im"‘ e ' |
% 868 LWS, C/0 09 APG, ccdlurpondents !’
: , ° . - :'r ’ .- N ', ., N , - . . - P | it
b WS T por e applicants i both the coses ¢ Dy Advocate Shil A Ahined
rf i | . . .
5'[ For the respondents.in Loth the cuses @ Uy Advoeente Shri S0 All, Sr. C.G.5.C. Y
s - \ ' :
{i'ui’ ' , ¢ . ARIIIAL] ) .
i ) ) N w ) (X
‘!i . ' »T‘;; ".( ! J .‘ T
, -
i
i . ! . . l v
,[{4/// — - I.‘
. .41 3 1
] Al
' ”
. N
" '!‘. -t e et 8 et st o e g e 01 gt s n s ape 8 o st gt s g oy 7 "1‘
\‘ .- 1 N .. .4 e '.'.c‘ B Y '
'_‘ . ) 13
b -




Ty %
(o

o P roiperent e
N Ll iE DT e« S b g

| I g ORDE C R ;

! : ’ R ' ' i
‘J‘ o T : .g_'_l_-_!g_\_g_l'_‘gl_!/\l{-l; l VC |

e S ' : i o :

Mr A Ahmed ror the uppll(.nms.

g | : .‘ : , cal Mr s, All, Sr. C b S C. lor' the r'espondums.

" ‘ ' ' Cod e . : '

; o : . © Both thmo Cnoge hwulvu aumu qloestioy und  therofore

3 . Y

;A o ‘ure belng disposed of by thls common order, R
N . . ’ 'i'h" '~

ei] ' | Focts or 0.A. No.124 24 of 1995 . f Co ‘s(:

: r‘f R : ; " The uppllcunts bclong to Group "C" scrvlng in the Dcfonco
50 T dvgs S
iw T £ '
qf s Department as clvll!an empl())ees. The appilcat!on ls restt!cted to -

i . ‘ ! ’ '
& ' L Leh . applicants ‘at serla) No I to. . These. appllcums nre from lnslde

;

; - North Easterp Reglon and are serving In dmerent capacltles as Central
gf Government employees |, Nagalang under GE 868 ‘CWS 99 APQ,

i : : Thelr grievance Is that they are being den!ed the paymcnt of:

v' ; .‘ . o
} i i) Speclal (Duty) Allowance (SDA) Poyable under Memo

PR TP
§3 . ' )

l". No.200|4/3/83-C~lv of the Government or lndlu, ,Mln!stry
z» of Defence dateg 14.12,1983 reag with: O.M.No.d(}‘g)/BI}/D.
1 P oot k,_"‘.t“.- i
'\ o CIVII-L dated 11,1, 1984 o _'

; 1) House Rent Allowance (MRA] as per the c!rculnr No 11013/
{
i 2/86-E-{I(B) dated 2391986

Issued . by the Government
. e
of India, Mlnlstry of Flnangg b "

L}
#

Compcnsutory (Rcmoto
Jutder - the

TV - Sb‘pccinl Locnmy) Allownnc.o SCA(‘“

letters No, 18037//A2

] /\l’O ond N() U/3720J//\G/l’33(0)/16a/
C D/(Pay}/Serv!ce dated 31,1, l99.> f

Ministry or Defcnce
Q3 Corpe (A} Cro-y

e '\l
.o N

Flelyg Service Concesslon (FSC) v!de

léite{r No.16720/G4

Although o written statemont

hus becn Hled Mr S. Al
. C.G.S.Q, falrly stotes

thnt we Moy declde the natter,
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aver r"ncts ol 0. AN | . 125 of } 95: .
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e e The uppilcant Nos.l to 15 (other applicants alrcudy delclod)
. ..' ‘».».: “ "‘"IziiA , ¥ , '..

t \\ho bclman to Group "AY, "B" "C" und "p" cuployed In the Defency
: e .-‘A FRIALIIN T S et i
SRR 1)('

partiment ug chman ~cmployces m:d posted {n Nucn_land muku a

z,riuam.e thm. Lhu

‘

vapondcm' are dmu!ng

HIIA SCARLY nnd iSC t-!tlwugh th(:) Lre uulttud to get these

N
concwrlans.

ther, llm bcncﬂt of ’sDA, )

.

“ v
o ) ) [T 2N Y ¢ . -
4 The respondents heve uot  fliod

'Ho"\'cvcr, Mr S, Ally lcurned Sr, C.C.S8.C,,

dee

vy wrltien  gtctameont,

folrly smtéa that wo moy

ldc the muucr fvthe llbht ur earller deetsions on (ha polnt a!tlmugh

hie

. .'1 .
©oppose the, clnim.

: ! !
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s lmlructlons to soy on behqtf of . the refpondults that.-(hey -

n REASONS (gmnu“uq 1) bu_gll !hg cosus) 1

Tha uppllcunln Mluca runumm wpon thy O, M. tntod 44,4
whish  provides Hmt Central

5.

Led

Gevormant ¢yl viloysos  who

. huve Al ludia 'lrunufer !Iublluy will be pronted SDA Bt the rote,

l ' prescribed lhcruundcr per " month on posllng to my statlon ty 'thy |

1
e duNorth' Eastery Reglon. LIL \"!se, the Icuer of Mlnlstry of Dcrt.nce

redated’ 31,1,1995 providess that the Defence Civ!llan Employccs sc:v!nz,

.+ In the ucw!y deftued Field Arcos aud Mudified Feld A:cus wlli be

v entltled to poyment of SCA(RL) together with other ullowunccf us "

A maoy be, odmisslbic. The O.M.dated 23,9.1986 fssued Ly the Mintstry

1ol Flnance (Department Of.Eapenditure)provides thot op the., . . 0
© recommendatlon of the 4th Poy Comintesion It has ‘been decided

v« we-lethat the Central -
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L. “ . $ N {
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| B X
N L Femt recelpts, Lyt o complluncc with the prescribed procedure thcre~. _ ' A
_ . under. It glso provides | that where HR/\ at ]159% has been allowed o ‘
S "o : o !
{:- o " under special orders the same shall be glven pg admlslble An "A" L
. . _
: A "B-1" and "p- 2" class cmes and l( sImH be admissible at, the ,rates i
; : . : : i
ne 7 n "C"‘ class clt!es In othu oreas, The ; emorondum lssued by the o :
: L Army Headquarter - Org 4(clvll)(d) doted 25.4,1994 veoring No.16729/ e
4 ‘GG'!(Civ)(d)-on the subject of FSC to clvillung held from Defence
. : o Service Estlmates Including clviltong L.nploycd In ch of combmmnts
L qnd:-”NCsE_(both _bosted ‘ang locally recrufteq) provides that {¢ Is ‘
5. L proposed to extepd the sume Concesslons to Uefence clvl]lnns~ employed
(s o o,
| f i the fleld éreas as’ they serve side by slde wlth services pcrsonnel
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' " under s!ml!nr conditions fy the glven areos and thc some shuli be "
- pald st the rates prescrlbcd under the gpiy memorandum, |t hosg, ‘
2 - Cd
g:,,'. , © however,  beep provided tlmt SC/\ such us Yag cllmate sllowance |
l ’ etes sholl not be |y addition ¢o - these ollowances, : j | .
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o oL o L
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g ‘ " - oo ‘
] o .these memorandums, : : . R
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i 1. lt ‘8ppears  that the, opplicants In both the cuseS‘lmd R
bl ! ."A N .. LI
e ﬂ flled 8 Civll ,Sult i - the.court of,DC(Judlcial), Dlmapur. Nagnlund e
o
_"‘;;;, e being Clv“ Sult No.?55/89 ,eking the same claims.uThe civ!ltcourt R TR

‘ by, Judgmem Jand docrog ded . 19.02.1964 s gllowaq | mo"iclmm ’ -

mld dlremcd the respondents to moke

the poyment nccordluul}i. o
, ‘{‘ The clvll Court relicd upon thc declsion of g

Tribunal In 0 A Nos.48
49 and 50 ofi

1989 of the Cemru! Admlnlstratlve Trlbunn!
?Bench. The decree has"

Guwahut! ﬁ * s
not ‘been “Complicy” with, " but” the appllcnnts ""“‘ |
.r‘_;;,fil}ave now st,ated in the applications that they wou!d not procced_.&..'r r i
- the execut!on ,of the decree as thcy !mve now reu!lscd that '
\ they had obtained the decree frop

lhe _Court nhlch Iack(.d ﬁnherutt ;
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jurisdiction ‘to-entertain and try the suit in vieéw of the '

bar of jurisdiction arising under the provisionsof the * it

100 . }Administrative'Tribun&ls Act and, therefore, they‘have . fﬁ
. .1 8pproached thi«rTribunal(gOt relief by these applications. N
8ince the applicants were agitating the claim in respect ' S q

;h' of SDA:and HRA 1n a wcong forum it is just and proper to

. give tham the 'boneﬁlt of . exclusion of hhe' poriod of .'"}
“,'pendency of the clvil ault £or the purpose o[ holding tha ‘ {?
‘\rlgnid claims y%thiql}tmitntion in thesec applicagxons‘ The Ij;i
?_1 relieﬁ sought 4in. respect of the other two ciaimé is - ‘h
uithin ju:iadiction. 7 r.i?
*@..59’ ;The(\quest@on of entitlement for all these ; ii
.“}ﬁ’:pluims in rquect Of; De(ence civilian employees haxé“‘n~ .';T
?iyi(exhaustively,examlneﬂ‘§x us 1n the decision in the cose  , . .‘1 fﬁ
'ﬂg:& qﬁjg.F. Qmar.,hauiatant‘Sxecutlve Engineer, =-vB- Gurriuon ii
e Englnaar and another (O.A.No.174 of 1993) reported in SLJ- ?:
'ETT 1199J(1’ CAT (Guuuhnti.ncnch)j:é;‘huve held in that casea | :
e that SDA’ and SCA(RL) are payable to civiliana with A}L
,.;L;}’lndia transter 1ieb111ty pested in Hagaland even if thaoy ..
Tt gt Fleld Servlce Concessions. we have not accopted the :
! "  . 'plou, Lhnt admiuaibllity Fiold Sarvicoe Lonnonnlon
" ' deprivas them of these bcne(iLa. In view of this ’
,TA -conélusion since facta are fdentical and as we liad oloo
t vreferred to the ealrlier decisions in O.A.No0.48/89 and . L 1‘ 4
B O.A.NJ;QQ/BQ dated 29.3.1994 in support, we are satisfied '~ .
U thut‘tho rellef cléimed by the applicants in Lho_inutnntl ‘ '
f“ﬂt ?;pplications relating to SDQ and SCA(RL) must: be.allowed. 3_
rfpw't We, Lﬁ;;;fore,.““declare fﬁQEuntﬁémw'abﬁricahtn‘"ha.‘the . Iw
e respective applications are en;itled té be paid SbA with . ‘
- elfect Irom 1.12.1958 or from the actual‘dnte of posting.ﬁ Q
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. o
4] - B to be paid SCA RL) alao,‘uith e[[ect from l 10 1986, 'For
R o o
t ; : p specifying these daLes in respect of thelse two reliefa.
. " we rely .upon . 0.M.No. ?0014/16/06/8 IV/L 11(n) dnted .
. RS )
o R
: “‘1 12, 1988 This ia connin!ent with the dlcinlon in'8. C:
s Hh fo, BAL
7; ‘ ‘ Omar '8 case (Supra) is," however,! m:dc clcor Lhat,
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il Lh13 applies only to suph of the applxcnnts who'’ arg'“
31 . l PRI " .
1 appointed outslde N.E. Region, but are pgsﬁed.inlN.EL
}‘ K . ’ ‘ e Lo .l . et P
5 Region on tenure basis. ' S {‘!, !
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? - ﬁ) 9. 'Consiatently with the viewvwe'huye taken; in
E : i N . h L ...'.:.‘ ! K
;i ﬂ‘ﬂ; - Omar's case on the nature of FSC and with the view taken‘
; oy ) sy . <o k) .l. - ul
| i ol L that SDA and SCA(RL) are payable independohtly‘of“PSC wa T
AT [ARKI e L !
Aoy , .. hola that "on  the subject, the npblicunto“ in'* ﬁe
" o . ) ' ] ¢ : ; H '.
oy respective applicaﬁions are entitled xo'hraw the sdme o8
. H N H ' ' . b '4 H i.
ﬁ, vl ‘ . ' i 0o v -
f&"; i provided Ain Lhe letter of the Goverjnment of India
¥| :." Al . . . . ". . _ N ._ .
i i : .. No. 37269/AG/PS 3(a)/D(Pay & Services) .dated 13 1 1994’”'
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é go the respondents to nscartnin the case of each
‘ i .;' - applicant for ‘that éugpbse‘it necessary. Further it is
{ . ;*mnde clear that this order has been passed on the footing "
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fﬂ applicable from time to time as from 1.3.1%91 upto dat4
{1 Rk ' o : e
{; . 18nd to continue to'pay 'the same at the |rate prescribe? A
* ) ) ! K ., ‘:' * ; . - Y Co Gt
' fﬂﬂi”“ ..ﬁ'} hereaftetﬁ;?fpf' S ;-; 5 f :ﬁ;_‘
o . v (e) Arrears g be paig accordingly eukgect to the ‘f
Wi , I SR |
B TR S ‘ladjustment of the amount 48 may have a}readYIbeen_paiq to - )
. [ i - A | - . i
i | R ’ [N . ! ! L L
}h” . " | the respective applicents during the anrEanid petiod‘; ,
Pe 40 v . . ¢ y 4
0l ! , : ! - o ISP S I
. fﬁ;  «ftowards HRA.. [ . : (v, o i[ﬂ‘
ey ¢ * i ;
"A ; ) |} : ' 1 :
1 . ot o ! ) i . i
!5', ' (d) Future Payment to pe regulated: ip accordance - .
] g i
A Lo ] ! ' o ! ’ o ‘ s bt :
""ﬁ:;?° «ﬂ'yith}plause;(a)_above; f'i' p{%#m@ LA ?
] ?
‘;J;; ‘_ - ’ , | . . H
e NGl The original apblication‘is allowed ip tecms oq' . G
) ¥ J|‘ R N Do - ’ T ‘ . b
’ 'é&he,aforesaid-order. No order ag to conta, . {
o , o
0. . ]
i A ! \
L - J[ .
37 .~ . ..;,
;%'. ! i
e, f ,i .
& ' » d
o \ : | I o
,”a'.. ‘. o 110":.‘-A' . }
A | C R
I “-’- ot P Y] LT L I
; .
¢ ot
’ i :
T AN ‘Alx;ltLiJ‘M‘\“MUnf—b&klll,\ié-#w*":*%wi"ﬂw"‘i"‘"."" et 4L Bt bbbt it kR T et




" AN e e v Labe e - 18 - rerenmec
. - PR
- - .

- quon-o—q-—-- (L K TE Y PTPPEs)

(b) The respondents are directe

d tg extend the rsc
. to Lthe. apulicnn

in tha proscribcd manne

r with'etfect
’ _
1.4, 19°3 Of from the dat

from

e. Orluut
the. case may be

1 ap“rzrtmunt &8
in_respect of cach upolxcant upLo date

t

| @?a ;&ﬁ‘k andf.....
‘l ° ' aCYg* '

PESgrer s poontba i 5 1AL Eharglapt b
vy ' !

.

\ ﬁw&”“““;'“uﬂmﬂnwﬁd o omeriot Mot 33y sy T
| - /’»“};: TR TN I T e —*32 T s '"""Té@,’ T ';*{
E g ‘18, ;o P SRS
5 . _ %q ~ . . _,f;a' , | !
3 v . : _ ‘
3 . T o . ‘
‘T - v (‘ll). .?“'.f‘..:J:L‘-".:..l.t_‘."i’./..?fi‘--o we . . oo | \
f COHE wl i) ‘1t ia- declaved that §pa is ipaynblo . from | i
- Co i
Lo "1.12.1989. ' ' y . ,2
;' o ”{f 1) {a) - e Fespordants arg divecied to PaY to the g
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R (c) ArLLars from the -date of actyal posting if,
| in‘ hagaland on  or a[ter ©1.10,1986 upQO‘date.to '
% " be D&id Within a p°riod of. three months from the date of - hh‘
! communxcatlon °f Lhis ocger, _— | i |
i ‘Aiv) (a) 1e A5 declared that' F3C is ‘admissibie from . :
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The followvin Xmaoent 1o ady Lo thys idnisiry s
0,3/37269/m3/953(-)/165/o(pny Services) dated |
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5 tirving in o aevily de it Ll LENE (R I

LIRS i.ul.‘..-l L l.!-l_i.j".‘;l D
"The Defenc. Covilion
acily defined modifiod Fiols o vas,Will cantinug
to be atitlod ty Lh. Sy L
Locality) adloviance and othior “llowoncas as odmissisl
to Defonco Civi'iars, as hit'crtofore,undor CRastine
instructions is .ued By this | inistry from tin. to ting,
HoWever, in respoct of Defonco Civilians oinnloyed ;

in the nawly defined Fioly Arezs, soscial corensator:
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not concurruntly adinissinly alonguith Field Sarvic.s,
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Sub ¢ Filold Service Concesslons € Arwy @ersonnel

Tz ilomentatiova of the recommendation of tha
Ath Central :ay Commiscinn, '

| b
The Chief of the Army Salff \*”’Q

I am directed to 4y that the 4% Ceontial iay Commission
hes recomnended that the
oxleting classification of aress for the qgrant of field service
Concusslaons and the Concossions admissible in field areas to
Ar«od Forces personnal should be reveiowed Ly the Govt, The
structure of fleld sorvice concessions has since Loon roviewac,
I am directed to Lonvoy diruliskensyinusrinze the tanction ¢f the
Prasident Yo Lmplescntation of the followina decisiuns taken in
whis xogard in so faze as Lhe offrs and personnel oolow officer
Lank of srmy ( including ares nosta) BOIVICH) are concorned,
200 Glassificativg of Abeius. At prosont fiald areas are
elassifiod intio three typos, waely, Sull Field, udiafied $iold
and Tegcoved Moditiod el d AL2as,  Tho sreas in wsleh fioid
SLEVACH CONCOSsiony are admyssible have boon ro-defipoed,
Hoxaaltor, flodd acvss will Lo

Cclafnillvd as Tlefd aruns
Vodlflad Fleld arens only, .
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gy 4
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era-roquisitos ¢ op Class.
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Cop LMD A ATAN as g Area e
Sooas folloves oo '

ﬁiﬁkgmﬂ£$ﬂ~ Flela Aroa Ly AN iVed where troops are
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. Ceclational considorations alorne Aad ars not )iving in
T Cantonmants,

palLE0e Fhedd Asvn, bcdiided Vield aeos s an ared iere
trooys ars desloved in susport of Coabat echelens/Lroops
in an vperaticnal Sugport role, Degrec of opsratioral
Yvacipess 1s slightly lowex tnan thnat In Fleld Avea,
Though sustainad swrveil lince continues,

2.3 Tho detuils of nowl

Areas are contained in Append:ies pvy rars.octlivaly,

2.4 Altsraation, 4f any,
i

the Field/toditiod Areas wild
notified oy Lhe Govarnwnt

ot Indio from Limg Lo Ling

Led

L]
Contid,.,...0/-

-

RLESTRICTED

y dotiinad Flled Areas and ‘odified ield
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jib Aroas classified as flald arcas und lodLlfied Fleld Areas
 will be ruviewed every tnree years. The review process will
‘commence one year in advance of the completion of three yoars,

. 3,1 Couwcwssions,— Monetary Allowanco, Pers.nnel serving in
' Field arcas and modified field arcas will be ellgible to the

grant of compensatory field areas allowance and compe¢nsatory m
modifiod axea allowance, £ spactively,

3.2 The ratos of the allowances are givon below i~ ,

31 To  ilalk. ald oI cumpen satery  nale ol
fleld area allowance  compensatory
' ' mocified
filed sarea
allce
o In RS Pn Th s 04
1 Lt Col & above 975 - 375
"2, Lt Col(TSs) & Maj 89% 3%0
3. Captain : ‘ 820 320
4, 2 Lt/Lt : | 780 300
3 5, JCOs includigg Hony 620 2%
i Commnisloned CT{rs
6. Havildar 450 175
7.  Sep/tk including 375 150
: erstwhile NCa (L) ;

—a—

3.3 The conditlons. Governinyg the grant of compensatory filed

AT@a allce .nd modified fiold area allce in the case of Offrs
will be as follows 3~

Admissibilitz of compensatory fleld arxea allce and
compeitsatory modified field area allce will cowmenc. “rom the
date on wilch an Offr arrives in Jlold area/wodifiod field area

on being posted to a unit/formtivn field area subject to the
following oxceptlions -

EXCHptiOﬂS;: An Cfsr oo 15 abseuL'from a field aiea/
modified field area in any one or morv of tho followlng circun-

stances shall be el.glble for componsatory field area all-.wance
compencatory modlriod field area allownnce,

—r e

(1) rox a miximum porioc of 1% dayvs 1-

(a) Whea places un the sick lsit provin-s that
immédlately on the. exuiry of the period on the sicx

llst, he returns to as acea ot which the allowances is
adindsslble,

(L) When on Tausalk leave
. (¢) While on transit {rom oné fle

\ 11 area/iodified .
field area to another, j -
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- (11) For a saxinmum pezi € of 3 roaths, hile on lemporayy
duty subje¢t to the fulfiluent of the ollowlng conditions :-

(a) The officer contlnues to be horne cn the strength
oi the Unit/Formation in the lieid/iodiried (ikld arva,

(b)Y The cfficur in ine oidinary Ccurse returns to ‘
duty to a puxx r161d/k..dified flelc area (not necessary/ '
the ono from which he wunt) on ternination of the

temporaly duty,

(¢) The perico o a. c2 w3 32ent wholly o quty,

MOTE : Comgansatory fleld area allowance/compunsatery
modified field area allowance will not be admi-
sible to officers holding posts elscwinore who
proceed on temposary duty frow field/rodified

‘ tleld arca. :
3,3.2. Comesnsatory fiela acra ullownces/compensator; wodified

field area allowanccs will not be admissible in tine follewlny
chrcumstanrces -~ :

¢
i
"

—

¢§ %a) iihen an officer is absent from the filed arua{nndified
T 1012 .ot on Ann.a) leeve or sick leave ox any other leave
o Exgopy casual leave,

C"??_ -

%g (b) “hen an officer from a peace area is especlally

fg eppolinted to officiate in a vacancy of less than 3 months
‘%§ duration if the ecrmanent incumbent continues tc iraw the

congensatery fiald eres allces/compensatory mouitis: fleld
aréa allces under the excestions mentionoed abovi,

NOTE ¢

’{{6‘5—&, o

20y

3 ;{*.ﬂ‘:’i’."
'-,}V‘E.r

-
vt

2 e

Compensat,ry field ~rea allce/compensatory modifled
fiold areez allces will not ke adalsaitle 1o acditlon
to allce, farxgfm fcrelgn allce,
compensatory dally sllce for s rving ex-'ndia,

R
L
Lo
-~

3,4 The coditions for ihe drawnl of compensarkyr tory rfield
L aroa ailce and modd fiod [{eld arva allce in the casa of
JCOs/OR including NCs(&) will o the sanc as glvea ia Fora |

of annoxure A to this dinkstry's lottev lo A/CLWA4/AG/¢53(a)/

97-3/0(Pay/servicas) d.tad 25-1-064 as amended,

74,1 Admissibility.
B to 1~

Thess catee oi 2)llowances will we admlssible

(a)- fursonne)l serving in dJetaahments, Units and vans in

K areas mantlonec In Apsrendices A Q& B,

V. .
(b)) Ssemsonnel of Nefons: Siou.tl, Uaxos cmolotod v
Mo SC O Lunael

“h Jait

v vligible, for thwe gegnt of thuse
concissions, ‘

' 4,2 Lists of Fmns/Units which aire in field arca of modifled
fiold area and are eligible to fiald service consasuions will be
‘notified By the Cosps Commander to PACs concarywd quariecly 1o
fox the QE jAay, . Aua Mov and Yeb dvery yeosg by Lthe 19tk of tne
month cubsequant to the closc of the gaurter,

N . ' S _ Contd,...4/~
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ffg 4,3 "Qther concessiong : Lthek Concesslons In xing AL prasent
LF 0 admigsiblo in full rield-croas as pox getallis ?lvan {n Annoxute
o A to the Ministry's lettur No A/OQ&BA/AG/HS3(¢ /97/5/D(Pay/
0 2 Setvicus) datod 2%-1-64, as amandad w1l cant nues Lo Do
4 admissible in tho nowly a=2finud fweld areas as glven ln Appx
’ A Lo thls letter, Simllarly, the concessions admissible in
vodlried fiela areas a:s per d2¢alls yiven in Asoendix A to
this Ministry's Jetter no A/?B?ot/Aﬁ/&SS(b)/140a5/7/0(puy/
Sorvicos) dated ©.3,00 a. apendsd Will Dv oadinlssatie in tha
modiried field areas ac oer arendix 3 to this lstier,
d. Thrae allowancos will, howaveco, 0t vy adaissiule Lo 31~
(a) 5tatic formations/Unlts =g, Mikltary rusms, JES,
negruiting Office, frainiag Cuntres & sstavl,shenents,
(b) WNCT Iilrecturates and ‘Jnils,
} ‘ (¢) IA Units unless suuwodiad,
SN (d) wdecord Orificos ani sunilar tstablishements.
O . .
5.1 Miqh altidude/Uncon :anial Cliwate Allowance, #ecsonnel
s3rving in rield areas whic:.. ar2 siluated at 4 neilghl of $000ft
ia and above including uncongenial ciimate areas welow hoight of 9
B 9000 ft will be eantitled to High Altitude/InCangenial climate
iy allowance, A lowsr rate would be applicable foxr acreas &k with
T an altitude of 9000 ft to 13,000 ft and higher rate ,lox areas
: aobeve 15,000 £t {oxcluddidy Siachen). The ce-talls 5y these
o areas a.o ygaven in Apox <, 1o rases oi Higyh Alcituie/Uncon-
- genclal elamate allce are given as undor t-
{z:tJ < ' ' = "'T.:. : - - T —
i L o Rank vat=i(ieight from cat 11 (liesghis
%y 1 9000 Lt to 19500 ft Ao ve 1D0N0 £t
ﬁ% ‘ incl uacongenial (exclading
‘{“i- cllimate wesas wa2low ;xiﬂc:h‘:m‘}
l*?f . hedghts ¢ 9Lw0 T
i \ nY g . 1V A gt ) oy ® 41 WA gy - i — —
’/l. ~ ' ‘
fﬁ e Lt wol & acove A0V 600
v;; 2. Lt Zol (TS) & itm) 350 525
%ﬁg 3, Captain E 250 , CHAY
LA
8 4, 2Lt/LE %38 200 gy 300
Wy ' 5. JCus incl llony : 180 27¢
g comnisloned offrs :
T 4 .
v &5 ¢ 0, Hevildarx 140 210
L% % 7. Sep/Nk Including 100 . 150
fi}é? erstwhile NC(E)
i ——— o et ot 2 7 n e e v
oo / . n
e 5.2 High Altitude/Unconqenlal climate allowance vi1ll be
v admissivle in cddition to tho coupensatery fleld arcea allce
' and othur concoessiorns Lin kind _ '
o . : .
Contd, .. 3/~
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L 0 41 conditians Jovexalag the 0 ant of high altitude/
;‘,6ug£2iait2iimn%g aiigﬁanCG as g13 i is dinlstry's letter
1,'r.OO/B/TB/D(P&y/SGrvices) dated 28,2.70, &5 aaended Jill Con=
;inua to b applicabla, '

Y 6,1, Siachan Allownnce, Perconnel selVineg Lo S chan Glacier aroe
will o eIlgIDle Lo thr graat of Sinchon allownnce ot the following

unhancaed ratus e

(a) Oxiicurs - B, 1,700/- PM
(b) Jous/cH R {11 PR I

6,2, Siachun allowanCad will oo admizuible in adaitlon ta comensde
tory field arez allowances but not witn hivh altidude Unconijenial
. clamate allawnnce, Other conditions 4o soTalay grant of Slachun
allowancn as containad in tuis lidnistoyts Lothee Mo 1(?)/21/D (Pay/
??rvlcnc) datert 01 May 91 will Gontina to b ancddeahlo, '

7.1, Cuonsuguential Bffecty 3 0f "rs/JC0/OR who have beecn allowed
te rataln fanlly accommodatios at tho last duty station os on the d
date of issu: of these orders and who on issuc of these orders will
cease to e entitled to retain such accommodation may coatinue to
rotain the accomuodation £ill such time &6 mreied accoanndation at
Lthe present cuty station je Ao Availably, Alv.raativaly, their
familics may e allowed to move to a selectud vlace or residence
home at Governwent expense, Lf lLhey So choose, in acco:dairze with
exiating inslructions, :

7.2, Personnel of formations/Units who will nol Dbe eltoinle to

the grunt ot ficld service concassions, Conserwuent uson the forma=
. tion/Unit peing outsice - tne novily cefinse roncrssional saroas will
© pa governz2d Py normal conditinng as.licablu in peace arsa for all

.. PUIpOSUS,
Y 8, . Concessions on sttachm nt
)
{ (s) Jndividuals/Lataci,.:nts’ irom fmnfUnite not served by
< thase oreers but who are attoctod Tor onerational julposus to
Lo rwarions of ok unlte “eoviog vhe fhold nervie o wenennsions
will 17 the attactueant 4+ fer duss thon Lwn woen b, - entitled
¥ to thy concesslons ot ro ot adanbssitle wpd.r sara 6 of
% Anncxuce A fo this !nistry's letter Wo §02594/AG/PS3(a) /978
-?5 SfD (“ny/Sarvicns) dat 25,1,04 aa amondaed,
LIRAY
3 (b) ~ & the attachment is ver two waeks or more, the allce
= 1e; cowpensatory Jlald o~rea e /eorpunsatocy o Fled <d
N sarea allce under these ogfd.. . asg also the concessions ay o
! applicable as pur orders woforced to wn rara 8 (a) above be
- admiszible, S '
X

Z‘.:
™

;¥

- d

1(c) tlo cash TA/DA will e admlssiole in 51thar Lase, -

e

9,1, Date of Effact Thaun ovlers will come inte force wlih effect
.« from 1si April 1993, S V

'
ﬁﬂ .
L% +

- -~
PR RS PRI et
-
>
<

COtlty e esan0/=




e e

AT T ekpea

R e

PR B

< G
- . e
e £ W »

-7
RO A
. =

[t

_fﬁ_'\..)

IRy

-» ‘ | — - - .‘\
o sl LT U/@'b “’él2~ ' wo

J-J-

9.h. Consoquant upen the comin: inte Jforce of the revised
ordnra, che follovlnjy monatarcy aitowaac s Y shond ~ithdrawn
Cfrom 144,93 uxcoaplt ln €asAs rodocrod Lo inoow 11,2, bolow t-

(a) dPeCa.ul adhoe lelONltt" el Ty '/()/""~"1 admissible for
. oftficeds, )

{b) Suparitien llowanc” of 15, 140/~ 4 admissiole for

Offxs, , | . B

1
(c) Seecial com,ansatory (fioli) alloma\ua ranging from '
RBs, B3 to ns, 23 4 ad.slzsible for JCos/0R tncl MC(E),

10, Hieclab C0m30 :atul{ {(A-rotu LocaLlity] 3)lJowance, Thils
allce 4WiCH 15~ SEocenont edan S51% 1 Tn mo-idled TFizld aroas/ .

peace alL-as on the cAviliag patlisrs 141 nnso stan ~y1thdrawn
Hut atf s Fab 1994,

11,1, \gjpotmentu C P wlla s o atiennd o para Y.7 alove
drnwn LT he Andiviauals coacacaed afuar TstoAap riz, 1993 will
pe adiusted agalnst Ui vdny¢n¢3,?l“ riold qrea a.. lce and
con n.story modifind fiwls o aled Al len, 1F sumkssinl und :x
theso ordnrs,

11,2, .hero, howovor, arn 11,13 viduel has become disentitled to

any nunuuary allce consuegyuddl wpon chinnge a the classification
of wrsa, no recovedy JLlLL pe .acde oi tho monetaxy ullce already 1
Gorabd st of by oo a0ty Labed L axlsting SYN Lo the date

of dusuw of  this lutuas,

12,  The a2xistlnqg OrGers un U sur e L of Flnld 501V1CQ
concessinons will stend mautficd te the extend .indienlad adove,

e Thie coneoseions Lo b Sdmdesitie to derence sivillans
?<'”‘“u wn tho no{ly Lo et . L Lo ageAas Wil we aculdied

VgLl Lul\'

f.4, Sultable adminsantJv oeteretions dnv mel.mantwtl n of
these orlars wilh oo Lo o e oy thins, oo tnasittation
Jidh {.1‘.”x

14, Yyovs dztues wiLlh \';‘LJJCHL"“'GQ A F Tinance LLvislsn
oo this Moplstry's vido iy U0 Mo ! 1\,Vﬂ~ﬂ4<h~HA) dated
7.4 94, : -

, - fooaes Taithlully,

SGf= x A & X X% X
.\}A E/\!l‘al'
(Upeer Secy to the Gowt of Indlu)
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Appendix *A* to Govt of India
Ministry of Defence letter No

F160 /AG/ S d(a)/vo/0(Pay/Servicos)
dated 13 Jun 94

(Relers Lo Para 2,3)

LIST QF FLLLD AREAS

1.

EASTEAN COMMAND

(a) Arunachal Pradesh

(1) Tirap and Changlang Districtis,

(11) All areas North of line joining polnt 4448 4n
LZ 4179-Nukme Dong MS 3272-Sepla MT 2969-Palin D
9213 Baperijo N %441 Along NL=-1273~Hunl$ NM 0170

Tawaken M[ 8136-Ch. pal Bun NM 6814 all inclusivo,
\v/<:;;) Manipur and Nagalaqgm§§§}05 \///// '

3.

(¢) SiEk;m 1 All ar:es North and NE of line Jeining Phalut
LV 47 ezing LV 7059-~Manvkha LV 6160-Penlany La LW.0666

Rungli LW 1448-BP 1 $n LW . 453 on Indo~Bhutan florder -~ all
énclusive, ’

)

WESTERN COMAND

‘Himachal Pradesh 1 All arcas East of line joining Umasila

NV 3951 Udalpur NY 8663 Mant Karan SB 2300 - Pir Parbati

Pass TA 14%9 ~ Taranda TA 233% - Barasua Pasgs TA 88501 =11l -
inclusive, _

Gunxxuyx CENTHAL COMMAND

Uttar Pradesh i All axea Nerth and NB ofnlinq Jolining
Barasua Pass Gangnani TG 1369- Govind Chat TG 0937-Tapovan
TH-1322-Munsiary T 3987 Relanad TO 2460 al) lnclusivae,

DA THER_COMMANL

(a) Ladakh Soctor i Areas North and East of line
Zojila MU 3038 Bacralachala NE 6679 along the
yan Range all inclusivae,

Joining
Jreat Himala-

(b) Valloy Soctor s+ All areas “est of line $rining poilnt
1556 v (35D Luimazy 2T 3105 Haushara MY 3125 Rn Ringapat
4T 2133 Landwara MT 2043 Lalngyal MT 2339 Point 840% in NG

4365 North of lince Jeinlng puint 8403 Bunakut NT 5453 Razan
HN 2239 20 341Aa 811 inclusive, : ,

(c) Joine-R ourt Sector ¢ All areas wo
Tip of Chicken ek 1D TOT3 Cane)

Lralunire WY 359 g arrh

st of line joinlng
Junction B 6364 tawa
P00 s AL 0 Qi anchusive,

O Yoo g e M
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ST i A WESTERMN GO, IAHD

’ (a) HBajasthan and Punjsb :  Afeas West o7 liae joining
Jussal, Barwrr, JalsaVady] Pokhafan, Udadar, “ahajan,
Ranges, Suratgzil, Lilagavh, Jaltan, Asohar, TGovindgarh,
Fazilka, Jandiola Curu, Moaa, Lholaway, Beus, tlr Sarangwal,
Hussainiwala, Dera Baba Nanaok, Laisaln hulge upto the
Ibt@rnatlonal Border all inclusive, -

(b) Haryany : Satrod (Hissar)

(¢) H‘n\u)\*_‘j.g»-:'l Pl o ar o ey o L Jululng
Narkhanda, Koylong Upte rield arca line/high a)titude line,

°
SASTESN COMMAND
(a) Assam and Aruﬂgbhal Pradzsh 1
(1) Cachar and North Cachar Dists of Assan
including Silchar,
X : (41) ALl ar-as of Arunachal Pradesh and Assam lorth
y of River DBramagutre loss Toejpur, !sameri and field
: aroas,
=§ (b) " State of iMlzoram anc Triosura,
. "‘R‘l
o (¢) Sikkim and Wost Ben al 1 Areas Northwards o¢ line
- Jodning Sevoke LV 9177 3urdong LV 9850 Sherwszni LV 9453
é@ Bagrakot LW 0113 Dandim LW 1109 New Mal Hasimara QB 7894

Ganga Ram Tea Estats CA 1377 ugto the High altitude line/
tield area line/Internationsl. torder all inclusive,

CENTRAL COMMAND

S '?‘""\,;‘ "‘xl;

Areas North of line joining Uttafkashi, KRaxran Prayag,
fiauchar, Joshimath, Chamcll, Rudra Prayagq, Askcte, Charamagad,

i Dharchula, Kasaull and Nazondra Nagar upte International Border
3 all dnclusive, ‘

NORTHERN COifMAND

- AN

(a) Valley Sector : Areas flest of line joinipg Pattan,
Baramulla, Kupwara, Drugnula, Panges, Mfankes, Punyar,

- Pantha Chowk, Khanabal, Anantnag, Khundru and {hry upto
the existing High Altitude line &1l ilnclusive, '

(b) Jamuu Reqlon : Arcas West of line:joinl»g,ﬂﬁ 19

Lrahwana-di=Bar?, Jindra, Dhansal, Katra, Sanihi Chatt,

Batote, [atni To., Ramban and Banihal upto the|existing
High altitude line al} inclusive, ' L :

1 , - © KESTUICTED: | W )( /' '
| ; P
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v el oix T30 Lo Sovt oi lauda
i o wen Loter No 3T209/AG/1S3
(a)/ve/D {(iay/Services) dt 13 Jan94

(tuiers to paro D.15

. e —

e s~

1. JALC A ALD KaohAll = Alva dorny ohe following line veyondi-

. Cuas, Fire Line Mullah crosslng CN2180 SoUTH along

Nullsh to HALA junc Wit 1969 S0UTH @long Nullah to MICHINAT BAR
NI 2040 SGUTH EAST along KASHMIR /LADAKH boundaxry passing through
hedghts 17973 (M 73) 19990 (1 70) 10830 (Hid 91) 17672 (NN eog
FARTAG.. (s 10) S0UtH LAST alons Veundary to GRUNT 2490 SOUTH
along woutary to polot G170 (NI 24u0) aqain along Loundary

to GA NT 27958 LAST AND MORTH EAST alon boundary to Td NT 4269
SOUTH EAST along Loundaly to UAGSHULA (NT OO ) SOUTH EAST
alony soundury Lo UMAGILA (NMT 60850) SOUTH and SOUT EAST along
boundary to KANGLA JOT (NT 9420) KAZALNAN “UREZ RLOTON, RING
PATN ANL RING €\LA ALLI0H, TITHSAL AMY TAR CUAR 3al iON AND
DODA, ’ '

2, HIMACHAL PAADESH @ ~rca along the foliowing line and
boyond s-

Along foot path and then aullah to point 1238C (1Z 0891)
along MIYAR nullah to.iis junction with CHENAD at NY 8663)
SLUTH =AST alona It CHENAE to KHOKEAR (Nz 43) to RAHLA -
(1z 47) and straignt lin. to vaNI KaAan (SE 0435) along
TinuxkuxxEHCARSREExZEYER PARUATI R TO UDIR DARBATIL, ‘

.3,  UTTIAA PRAJESH Area along the « wi 3

beyong, BARSAD pass (944875 coint 9037%1%243329%1G5R%?i
90T3R52; KEDARMATI (TG 5650, LADLIMATI] (TG G653) 0A'l KEdih An £¥H
Tt 0739 (exclading town ilodts) to JUunieng (TiE 2009) Fon LA KA
TH 5006 AILANM (TH 7453) SnLA (TG 2502) i TYALEKH (16 2904)

and arca above 9000 ft in the -designated £f1s1¢ aroas in hno % TAL,

4, NFFA & Area along the followinu line and beyond 1=

Dolat 14600 (45 2881) to LENIE NZONT (1S 2088 TA

6777) SALOMG (4] 2370) LA%H%“ (T 7289) ngvidingl{ 4ﬁ§2§ (S
NYARLIN (MO 752%) to 8th mile stono (Onc £INC WYAo 1t Hoad) B th
mile stony (on LAPORIJO - LIMGKIN ROAD) poyom Rk (AT 9379)
2nd mile tdone north of YARE (MP 9%75) DOSTNG (NL 3%92) DALHOHA
(NE 16208) AHINKOLIN (NF 8844) KRONLI (NG 2401) GURUTON (NN
4592) LATGN (N 7579) HAY.LIANG (*H G199) ChHCxAll (1 0943)
KAMPHU (M2 0128) point 6496 (Nt 1402) YIJAYNATAR '

GRIVRI I T I
9, SIKKIA

) ‘ .y ' . . ‘
North and North East of tne line funnday frow poant 12748<

4 ; : iat 9010
LT &R 45) Haia Junction (LT 9373) cAr CTHEM ( IR
0030 (LT 64) (LT 9379} oAt THEN (LT w71 ot
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i : A jutet Gena orad st
SN tashiyal vya \
AJal ULe Gen o=f 0 Jury 4 0c1v)a
()
Adjutant Gencral B v o
Acmy Headguar t ey
_ 2o O Tht 11a0 019
16729/0rg 4(Civ)(d) 2% Apr D4 ~
Headyuarters MQ}/
South-rn Command * \bj)
Easturn Command .
wostorn Command K%

Central Command

Northern Command
‘ FIliLu D_RVIVM SO ESSIoMS TO O (ILIAN. \lD \ };L/A
FROM w‘u SeAv ICE :JTIAArJ Irrl ' ' \ /ﬁk
1 5 o 1YeD IN LV=U OF AJATKI., \Tb v
8 oy KWS”[“UAELY”T"CWUYT bJNJ

1, Cn the basis of the fcurtn c¢c:ngraul pay coumi:osivn
recommndation, the existing clussificativen of arcas for

grant of fleld survice concessions hat been rovivsd rocontly,

vide Min o Def lettcr No o7 GO/AF/P* 3(a)vu/D(de Survicis)

dt 13 Jan 94, Scne of tLhe goncessi.ns/comiensatary allce:

hava aAlso beun reovised in rus.oct u: s 1L D pereunal,  AS

per tie Lbdd Govt orior Viald ar a oams Aiil o he ot asudf e

a8 finld aroas and modi(Lic. 11:1 1 ar s wr'y, ‘The cotaily :
of nowly dafined fickd uraag e sodt sl d vleld or ve cone ‘
tain.d in Appx 'A' ant 'U' respectively Lo thds Jotler,

E/fl It is proposad to extend th suu  concesstiuns o Defence
civilians employed 1 the flold areas as iiny serve siuoe Ly
side-with services person el under $iadlar cenhitions in.the
_given ar.as, They ar. alsa Trequired To mvo in i tho 0_oIdEr

areas and also Serve in J.nse jurqles ) risk’} King Thv Y"“ltve, for

purfortming duti—s assignce to thumo — T TR

st = TTmem e

3. The following proposals for’ nnCwssians/aﬁio»unces to v !
defence civilians posted ta thesc wreqs have Laon .ro.esea to
“4n of Daef for considerafl,n -

a) Dofence civilians soueving ia L) i

I BUUSE

Gt and o e |
1od field arces to we eligivi "ta th grant .¢ L.14
area allces an. comgangatory mo LLi ¢ Vie)l. . oy Aallicas
respactivel: at the fc!lowing rutes . '
Dater of o xi'l‘Hat L.
ti‘»’ld abei LOHy).’TAOJL— . : ,
allcas fleu field g
. 1 . are llce :
ﬁn.‘-nm\'ﬁou--- - e ne e .......-t-... - . . e
For Pay upto 900/~ por mont" JATO/= L 1w =Py
For pauy exceading h 900/~ m°45u/~z I N ASY NN
but not exceeding B, 1500/=PM - ‘ . .
. For pay exceeding k,1500/~PM v 6950/ ~2M T, febi
but not exceaeding B, 2300/-PM - ' . :
For pay exceeding &.230ﬁ/-PM L B0 e 6., 3060/ -PM

A 7~ S
s ——
@ b e & e p -
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T T a so00TPy
' A not esceeding B, 3000/-PM e
. jor pay exceeding B, 3000/-PM s, 975/~PM Bs, 325/~PM

-

(b} The special comp.nsatory alloce such as Hill Compensa-
tory and wintec allces, Bad claimate allces >tc not Do by
addition to thils allowances,

(¢) The other concessions in kins at I'r sunt adnissibl

in full ficld areas as per details given in Annexure 'C' to
Min of Bof OM No A 02584/AG/PS~3(5)797—$D (Pay/Services) dt
Q5 Jan 64 as amended from time to time to continue to be
admissible in th. newly defined fidld arca llsted at a»>x
B* to this letter,

(d) The above mentionod allowances will not be admlssibl.
to $- -
)

\

(1) Static formation/units eg, military forms, MES,
Recruiting offico, Y.aining vuntres and vstablishmenis,

(41) NCC Directoratas and Units,

-~

{144)TA units unlaess embodied,

(1v) Record office a:.. similar establishments, ‘

4, High altitude/Uncongenial climate allce Civilians serving
in fileld areas which area situated as a height of 9000 ft and
above including uncongenial climate arcas below thue height c¢f
9000 ft to be ontitled, %ah The detalls of these aruas are qgiven
in Aopx 'C' to this letter, The rates of High Altitude/Unconge=
nial climate allowances are givon as under :=

ws Gt M v am g TR o A% G T e Gl T an MR G ek e AR G W e - Gy o Ee G S Em G

Pay Cat -1 (Height from Cat-IX
9000 ft to 15000 (Height
ft incl uncongenial above

. climate areas of 15000 f¢
/ | 9000 ft excl
Sinchen)
For pay not oxceeding &, 950/-= B, 100/-PM Rso 150/ ~PM
Foxr pay éxcoodin; B,950/~Pi4 Rs, 140/-PM f5,210/-FM
is but not excocding £,2300/~PM By 280 sy - :
p Poxr pay excooding B, 1500/~PL fs, 180/-PM 2, 270/-PM
4 - but not excooding B&,3000/-PM -
4 For pay excoodin, B,3000/~PM Bs, 300/—PM ’ Bs, 325 /~-PM

- sk N Ew e AR M ww G OB e “h s R e e Ow am

The High AltitudegdUncongenial climate allowance to be
admissiblo dn addition to the flold conpensatory allowances
and othexr concession in kind, ’

Be Command Headquarters are requested to «xamine the above
proposal submitted ti Ministry of Defenco and given their comments
3 /views, Annual financial implication on the abave proposal cay

| please be worked Lut separately in reéspect of field allce niodi- -
fied fiold area allce and High altitude/Uncon onlal climate =~
allce and gt furnsihed t9o this Heacquarters li..st by 20 May 04,

} /u; o - (sdf=x x x x x ) -
§§5&%\ &R//)/ _ (Promod Ji Saxena) o
| Xy SCSO _
X : c Dir. ctor (ni).
W B

for Adjutant Gun:ral
RESTRICTED - 4

B A Arn——— 4
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Central Ooal gerving Ln the stale o P1Lh aaborn., . "
Begaen, A & u. [slende and Lan h\dﬂop.\nm.' "
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The waderstgned g dlreeted %o 1edor Lo Lty Q gty ' s 0.0 No
3014/3/03-%, IV dt 14th Decarder, 2OUT ol ‘Oth V oL 1991 on the
Sahjeet wentioned cbov and to.say thst Toque or.n' naking saltable
varravegents I tha @t owances and factl tiey L Cerleds Govi, ‘ ..
.splvyccﬂ poated in g - ih-Fastera Reglon v(mp~1;!1g e seates of

sate, Meghalaya, Mantyur, Mpgeland, Totooiey frusactat ?radesh and
s2oranm hos beon engoL1xg Lﬁr autiiition ‘( vhe “ove. hesoralngly the
creafdent Ls now paeasd to deectdo as Xoticde (. _ ,

i, L.I‘.ISL.P...RQ.' Lior z.d.'.‘.uz 4 RoRG]) o

: ‘The c: :dating pro-Letong. aa contatned tn thiv Ninistrv‘a O.H.

' \\OG 1‘1 sbq wtll OOI\LinU\OQ ' )
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CThe exaating previclens aa ceoatained tn vnts hintstry's 0y
e 201,83 will contlnue, Cuusce autherttleg sy zdviocd to give
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VY r.‘, alpuld ta acolashULo for the uotnl distan 2 lnstead G} for
tin 1 gtanee La 22ce6n OF vLrsh A0 Loy on g :
l Yo . L Port " N
ot) Lk oy ALUANE AL, SR, LB AL on SEARSERY T
K fha extuating provloinns as,contntned fn this F M. Jtry 9 O M‘
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(vigl) Zefmipo-tlRal vifh.loess, - *
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